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ATk ).......... AppIicant (s) 
Versus 

.................th4.,..Respondent (s) 

Sr. No I Date 
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REGISTER 

Regtrar 

hri U .3.111ohapatra to take notic. 
qC  t 

instruction and inform the W ribunal 

Ut the represencat-i.on pending with the 

spOncenes, in three ieeks. 

\fice-.Chairman 

2 	5.4.95 

flemr(4imn.) 
Th draft 6enjori7 List said ti have 

bean arep(rec xz on 1.9.1994 is yet to be 

1inlisedif the cntentian' raised by the 

:atit loner is cceted and after toe SiiE 

is fin-lised promotions will be given to 

such of o4c fficiCwho are entitled to 

according to the etitiuocr',s 

cbunsel, toe authorities a-re. bound to 

4isose of the abjectionof the etitioer 

to the seniority list vide nneuro-2, beforE 
that 

offecting any  oromot ion. NowLnothin; hs 

haprd affecting the interest of the 

tit ianer 7  this petit ion is prerrture. 
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No. of 	Date of 
Order 	Order 

...2 5.4.95 Leaving liberty to the )etitioner 	 J 

to aoproch this Lrihunoi whenever 

ccl 	of action cirises, this oat ition  

is dismissed without admitting 

vIc-c 
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